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" the deletion of the applicants' name from the list

.23.3492. That deletion was carried out under the

:orders_ofrthe respondents on 24.7.92

\&T&$§ the prayer for interim staykforethe Division Ber

0A - 276/96

Learned tounsel for fhe applicant 2 Shri S.N.Tiuary.

. . Heard learned counsel for the applicant on

admission. In this OA,.the agitation is aocanst
of successful candidates issued by the respondents on

y whereafter a
representation was addresseg to the then Chief
Postmasfer General by name on 1.9.92. Thereaftar the
applicants are said to hava sent several reminders with~

-out any acknouledqement and reply from the respondents.

The lgst representation was made on'6.4.95,which

also was not replied to by the respondents. Shri Tiwary
Qas not able to explain the reascns as to why he did
not make efforts for theix casesto be looked inté by
appropriate authority when the same was submitted in.
September, 1992, Shri Tiwary stated'that the applicants
S a Group 'D! official & and has‘béen lookino to the
respgﬁdents for proper justice. After havim fai led

he has com8 now in OA for redressal of the orievances.

2. The cause of action in this matter arose in

July, 92. There is no valid explanmation from the
applicants why the remedial action was not pursuged
byﬂhﬁm uithin time frame stipulated under the A,T. Act~
In view of this, I am not inclined to admit this case.;
Since this is Division Bench matter, let it be placed
before the D,B. as and when the same is aval lable,

As regards the interim stay, the learned counsel may
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(NK. Verma)
Member (A)
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Counsel for the applicant:Mr.S.N, Tiwari

Hedrd the ledrned counsel for the
applicant. This ©O.A, has been filed ag%;jig
the order dated 23.3.1992 by wrlidf@ﬁ néme was
allegedly deleted from the list of successfull

candidate}, The present O.A, has been filed on

© 19.4.199%., It is contended that the applicant haéy
‘been making repeated representationtto the authorities

. concerned but to no effect, Repedted representation

&
canpot gﬁbqe;%Enéed~the period of limitation, The 0.A,
. . AV R
is cledrly barred by limitdtion and is dismissed as
such, | o \Z§$&A/L///

( K.D,Saha ) ( V.N.Mehrotra )
Member (A) . : Vice-Chairman




